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Nava Raipur, the 11th May 2018
NOTIFICATION

No. F 7-8/2018/Seven-1. — Under the powers conferred in sub section (1) of Section 67 of C.G. land Revenue
Code (No. 20 0f 1959), The State Government. hereby declares the commencement of work relating to Revenue Survey,
in the following Schedule in the specified area (non-surveyed village). This area shall be considered under Survey from
the state of issuance of notification unless ancther notification is issued declaring termination of such operation :-

SCHEDULE
Name of Tehsil Revenue Inspector Patwari Halka Area in which Remarks
District Circle No. Revenue
Survey to be
Started
(1) (2) (3) (4) (5) (6)
Raigarh Gharghoda Gharghoda 07 Form Ajijgarh to part Neither
of land adjacent to Revenue
non-surveyed land nor van

Gram

By order and in the name of the Governor of Chhartisgarh,
P. NIHALANI, Joint Secretary.
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